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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 

Original Application Nos. O.A.268/04'M.P.127/04), 269/04M.P.1291O4), 
270/04(114/04), 271/04(M.P .134/04), 272/04(M.P .131/04), 273/04(M.P.1 20/04), 

274/04(M.P .128/04), 275/04(M.P .130/04), 276/04(M.P .135/04), 277/04(M.P .117/04), 
278/04(M.P .118104), 279/04(M.P .116/04), 280/04(M.P .133/04), 281/04(M.P .115/04), 
282/041\4.P .132/04), 283/04M.P .124/04), 284/04(fv1.P .121/04), 286/04M.P .126/04), 
287/04M,P .122/04), 288/04(M.P .119/04), 289/04M,P .136/04), 290/04(M.P.1 59/04). 

291/04, 292/04(M .P .137/04), 293/04(M.P .163/04), 294/04(M.P .160/04), 
295/04(M .P .138/04), 296104(M.P .161/04), 297/04(M.P .164/04), 298/04, 

299104(M .P .157/04), 300/04(M.P .139/04), 302/04(M.P .158/04), 303/04(M.P .162/04), 
304/04(M.P .140/04), 305/04(M.P .141/04), 306/04(MP .123/04), 307104(M.P.1 25/04) and 

313/2004. 

Date of Order: This the 160'  day of February, 2005. 

THE HON'BLE MR. MiC. GUPTA, JUDICIAL MEMBER. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

O.A. No. 268/2004. and M.P. 127/2004 

Mrs. Biraja Mishra 
Wife of Athok Kurnar Mithira 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 
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O.A. No. 269/2004 with M.P. 129/2004. 

Shri Ashok Kutnar Mishra 
Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, UpperShillong, Shillong. 
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O.A. 270/2004 with M.P. 114/2004. 

Smti. ma Baruah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sundarpur Zoo Road, 
P.O. & P.S. - Dispur, Guwahati -5. 
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O.A. 271/2004 with M.P. 134/2004. 

Shri Ashok P 
SQn of Late Sri K.S. Paramu Pillai 
Principal, Kendriaya Vidyalaya, AFS, 
Jorhat, Assain. 

5. 	O.A. 272/2004 with M.P. 13 1/2004. 

kA 
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Shri Amit Tripathi 
Son of Shri Debabrata Thpathi 
Principal, Kendriya Vidyalaya 
Tura, Garo Hills, Meghayalaya. 

O.A. 273/2004 withM.P 120/2004 

Shri Ranjit Kumar Sinha 
Son of Shri Tej Kishoz-e Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS, 
Borjhar, Gtiwahati, Gtiwahatj - 17. 

S 

O.A. 274/2004 with M.P. 128/2004. 

Sri (ThandraKumarOjha 
Son of Sri Shakti Kumar Ojha 
Principal, Kendriya Vidyalaya 
HPCL, Jagiroad, Morigaon, Assain, 

O.A. 275/2004 with MP. 130/2004. 

Sri Janakiranjan Dash 
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya, AFS, 
Digaru, Kamrup, Assam. 

O.A. 276/2004 with M.P. 135/2004. 

Sri R.C. Agarwal, 
Son of Late Roshan Ia! Agarwal 
Principal, Kendriya Vidyalaya 
ONGC, Jorhat, 
Assam. 

O.A. 277/2004 with M.P. 117/2004. 

Shri K.S. Murali Krishna 
Son of Shir K. SankarNarayan 
Principal, Kendriya Vidyalaya 
No.1 Tezpur, Assam. 

O.A. 278/2004 with M.P. 118/2004 

Shri Nilaniani Pany 
Son of Late Murali Dhar Pany 
Principal, Kendriya Vidyalaya 
Umroj Cantt. 
Shillong, Meghalaya. 

O.A. 279/2004 with M.P. 116/2004 

Sri Gona Rama Rao 
, 



3 
Son of Shri Giona Raghupati Rao 
Principal, Kendriya Vidyalaya, 
Missmari, Sonitpur, Assam. 

I 

/1 
1/ 

O.A. No. 280/2004 with MI'. 133/2004 

Shri Vijay Prakash Mithra, 
Son of Shri Sadafal Mishra 
Principal Kendriya Vidyalaya, 
RRL, Jorhat 
Assam. 

O.A. 281/2004 with M.P. 115/2004. 

Shri Vijayakurnar M. Karkal 
Principal, Kendriya Bidya!aya, 
Lokra 
District - Sonitpur, Assam. 

O.A. 282/2004 with M.P. 132/2004. 
Sri A. Jyothy Kumar 
Son of Sri A.A. Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 
West Kameng, Arunachal Pradeth. 

O.A. 283/2004 with M.P. 124/2004. 

Shri D.C. Oiattopadhyay 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri 
Assam. 

O.A. 284/2004wjthM.p. 121/2004 

Sri Ranjan Kithore 
Son of Late Siya Saran Verma, 
Principal, Kendriya Vidyalaya, 
Kokrajhar, Assam. 

O.A. 286/2004 with M.P. 126/2004 

Smt. Path amitra Bai 
Daughter of Late PriyabrataGhoth 
Principal, Kendriya Vidyalaya, 
NEPA, Barapani, Shillong, Meghalaya. 

O.A. No. 287/2004 with M.P. 122/2004 

Shri Arpal Singh Bhati 

I)r 
Son of Late Hanwant singh Bhati 

;4. 

94 

4 
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Principal, Kendriya Vidyalaya 
NERJT, Nirjuli, Arunachaj Pradesh. 

O.A. No. 288/2004 with M.P. 119/2004 

Smt. Bandana Mohanty 
Daughter of Sri Hare Krishna Mohanty 
Principal, Kendriya Vidyalaya 
No. 1 Itanagar, Aninachal Pradesh. 

O.A. No. 289/2004 with MP.136/2004 

Sri Devendra Kumar Dwivedi 
Sf0 Chandra Bali Dwivedj 
Principal Kendriaya Vidyalaya 
Duliajan 
Dist, - Dibrugarh (Assam), 786602. 

with 	159/2004. 

M. V. Sivaji 
5/0 - Venkatraman 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

O.A. 291/2004. 

N.M Varadharajulu 
Son of N. Munuswamy Naidu 
Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
District - Dibmgarh, Assam. 

O.A. 292/2004 with M.P, 137/2004. 

Sri Bhat Keshav Narasinha 
S/0 Narasinha Bhat 
Principal Kendriya Vidyalaya 
Namrup. 

O.A. 293/2004 with M.P. 163/2004. 

Sri Gob md Prasad Sairii 
S/o C.L. Saini 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

O.A. 294/2004 with M.P. 160/2004 

Sri Sri SojanP John 
S/oP.V.Johan 
Principal, Kendriya Vidyalaya, 
Hijuguri Colony Tinjkja. 

:)' 	T 



5 

 O.A. 295/2004 with M.P. 138/2004. 

Sri P.C. Ratha, 
Son of Mr: Rama Chandra Ratha 
Principal Kendriya Vidyalaya 
Kunjaban, Agartala. 

 O.A. 296/2004 with M.P. 161/2004 

Sri K. Lakhmipathi 
Son of Mr. E. Kothandapani 
Principal, Kcridriya V idyalaya 
K.V. Project Sewak, 	/o 99 APO. 

 O.A. 297/2004 with M.P. 164/2004 

Sri Md. Shabidur Rahman 
S/o Sh. Abdul Rashid 
Principal, Kendriya V idyalaya 
ONGC, Sibsagar. 

 O.A.298/2004. 

Sri B.K. Pradhan 
S/O Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

 O.A. 299/2004 with M.P. 157/2004 

Sri E. Ananthan 
Sbo —EllappaNaidU 
Principal, Kendriya Vidyalaya, 
Tarapur,Silchar. 

 O.A. 300/2004 with M.P. 139/2004 

Sri S. Sarangi 
Son of Sri MD. Sarangi 
Principal Kendriya Vidyalaya 
ONGC, Agartala. 

 O.A. 302/2004 with M.P. 158/2004 

• Sri Radha Gob inda Das 
Son of Late Sarat Narayan Das 
Principal, Kendriya Vidyalaya 
Zakharna, Dist. - Kohima, Nagaland. 

34, O.A. 303/2004 with M.P. 162/2004 

Sri P.C. Mahapatra 
3/0 Sri S.B. Mohapatra 
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Prinipa.!. Knd{iya Vidyaiaya 
64 Bn. BSF. jaraitola, Cachar, Assam. 

35. O.A304/2004 withM.P. 140/2004 

Sri B. Bvijaya Varina 
Sf0 B. Kannayya Raju 
Principal Kendriya Vidyalaya 
Tuli. 

O.A. 305/2004 with M.P. 14112004 

Sri Dayaram Yadav 
Son of Lt. R.C. Yadav 
Principal, Kendriya V idyalaya 
Kutflbhirgr 	(AFS), Dist. - Cachar, Siichar. 

O.A. 306/2004 with MP. 123/2004 

Sri F.S RamaflUjam 
Son of Sri SrinivaSafl R. 
Principal, Kendriya V idyalaya 
New BongaigaOfl, Assam. 

O.A. 307/2004 with M.P. 125/2004 
Sri K. SreeniVaSan, 
Son Kalyanasundaran  
Principal, Kendriya 'Vidyalaya 
ARC, Doomdama, 
Tinsukia, Assam. 

O.A.313/2004 

Sri Mandern Krishna Mohan 

Son of Mi,  lvi. MunasWaXflY 
PrincipaL Kendriya V idyalaya, 
GC cRPF, Langjiflg, imphal, ManipUl' 7951.13  	 . Applicants 

By Advocates S/Sri A,C.BUfag0hai & N.Borah for Sl.No.1 to 20 and S/Sri A.DasgUPta 

& K.BhattaChaa for Sl.No.21 to 39. 

Versus- 

Chairrnall ,  
KendriYa VidValaYa Sangathafl, 
18, InstitUtional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — I. 

2. 	KendriYa V idyalaya Sangathan 
Represented by the Cotn!flissioflel', KVS 

18, institutional Area. 
Shaheed Teet Singh Marg, 
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New Delhi-i 10016. 
Through its Cha.irrnan 

3 	
Assistant Commissioner 
Kendriya Vidyaiaya Sangathan 
Guwahati Regional Office, 
Maiigaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Ma.zumdar, KVS Standing Counsel) 

ORDER(ORAL) 
SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage, 

Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

idya1ayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputation/ad hoc basis. Their grievance is 

bommon. 

By 	present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 
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It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11 .2004 by. the Comm i ssioner, '  KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that : "the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order...... ". Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a.chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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culd have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7.1 	After noticing various judgements, the Principal Bench also recorded the 

folowing conclusion: 

"50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referred to above, the 
Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules c9nferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, onthis ground, are liable to be quashed." 

8i 	A close perusal of the aforesaid order passed by the Principal Bench 

ould show that certain other observations were also made j  which we are not repeating 

h&e except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Covernor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

peferred before the Delhi, High Court, wherein the validity of the said order had been 
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questioned. 	Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in Ky and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

We may note that in all the O.As the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

Following the ratio and the dicta laid down in the aforementioned 

judgement. we allow the present O.As and quash order dated 18.11.2004 passed by the 

Commissioner, KVS terminating the services of the applicants on the dictate of 

Chairman, KVS, with liberty to the respondents to take action in accordance with rules 

and law as held in para 52 of the aforesaid order passed by the Principal Bench. 

Accordingly O.As and Misc. petitions are disposed of. No costs. 

MEMBER ( J) Sd!  

Sd/MEMBER ( A) 
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BEFORE THE CENTRAL ADMIINTSTRATWE TRIBUNAL 

GATJHATI BENCH, GEJWAHATI 

An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application 	 of 2004 

SRI DEVENDRA KUMAR DWtVEDI 

.... Appllcant 

-YS- 

The Union of India and Ors. 

Respondents 

SYNOSIS 

The applicants submit that the recruitment rules provide for niethod of 

recruitment to the post of Principal by direct recruitment or by promotion or 

by deputation I transfer and 66.2/3% is by direct recruitment on the basis of 

all India advertisement and 33.1/3% by promotion. On such recruitment the 

period of probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree from recognized university with 

at least 1j5%  marks in aggregate and D.Ed or equivalent teaching degree. 

The working experience required is the person holding analogous post or 

posts of Principals in the grade of Rs. 10000-15200 or Vice Principals / 

Asst. Education Officers in pay scale of Rs. 7500-12000 with six years 

service in the aforesaid grade or . persons holding Group B' posts or the 

posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent 

I 
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vAr  

with atleast 10 years regular service in the aforesaid grade. The age limit for 

direct recruits is 35 - 50 years relaxable upto 5 years in the case of 

employees of Kendriya Vidyaiaya Sangathan and age relaxation for SC / ST 

and other categories as applicable under the Governnient of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they are the 

persons holding Group B' posts or posts of PGTs or Lecturer in pay scale of 

Rs. 650040500 or equivalent with atleast 10 years regular service in the 

aforesaid grade. As per the amended rules since in the year 2000 

recruitments were conducted every year Similar is the case of the other 

applicants, who were recruited pursuant to the notifications issued from time 

to time during the period 200 - 2004. All the applicants have cleared the 

screening test conducted successfully with merit and pursuant to the passing 

Of the screening test, the applicants were called for the interviews and only 

thereafter qualifying in the interviews, they were offered the post of 

Principal. 
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• 	 iThtrict: - _____ 

BEFORE THE CENTRAL ADMTJNTSTRATWE TRIBUNAL 

GAUHATI BENCH, GUWABATI 

(An appliëation under section 19 of the Administrative Tribunal Act, 

1985) 

of Original Appilcaion 	 2004 

SRI DYENDRA KUMAR DWEVEDI 
* 

Applicant 

-'IS- 

• The Union of India and Ors. 

Respondents 

• • 	 INDEX 

SL. No. Particulars 	• 	 Arinexure Page No. 

1 	it) 

2. 

• 	 3. 

4 . 
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District: - 8ilchar 0  

GA1JIL&TI BENCH, GUWABATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No 	t. of 2004 

I. PARTICULARS OF THE APPLICANT 

SRI DEVENDRA KUMAR DWIVEDI 

S/C) CHANDRA BALI DWIVEDI 

Principal Kendriaya Vidalaya, 

Duliajan. 

IL PARTICULARS OF THE RESPONDENTS 

Union of India, 

Through the Secretary to the Govt. of India, Ministry of Hmnan 

Resource Development, Central secretariat, New Delhi. 

Keiidriya Vidalaya Sangatliari, 

18, Institntional Area, 

Sliaheed Jeet Singh Maig, 

New Delhi, Throuah its Commissioner. 

Assistant Commissioner, 

Kendriya Vidalaya Sarigathan, 

Regional Office, Silchar. 

III. PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 

c\ 

\ 

( 
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The applicants declare that aggrieved by the action of the respondents 

in canceling the appointment of the applicants as Principles of 

Kendtiya Vidyalaya Sangathan on an erroneous ground of violation of 

Rules and Constitutional Provisions on equality of opportunity 

without affording an opportunity the present O.A. is ified seeking for 

a relief of continuing the applicants as Principals 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Honi'ble Tribunal. 

LIMITATION. 

The applicant declares that the present application is within the 

limitation prescribed in section 21 of the Administrative Tribunal Act, 

1985. 

\TI FACTS OF THE CASE. 

A. The applicants submit that the recruitment rules provide for 

method of recruitment to the post of Principal by direct recruitment 

or by promotion or by deputation I transfer and 66.213% is by 

direct recruitment on the basis of all India advertisement and 

33.113% by promotion. On such recruitment the period of 

probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree from recognized 

university with at least 1151L% marks in aggregate and WEd or 

equivalent teaching degree. The working experience required is 

the person holding analogous post or posts of Principals in the 

grade of Rs. 10000-15200 or Vice Principals / Asst. Education 

Officers in pay scale of Rs. 7500-12000 with six years service in 

the aforesaid grade or persons holding Group 'B' posts or the posts 

'cY\r' 
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of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or 

equivalent with atleast 10 years regular service in the aforesaid 

grade. The age limit for direct recruits is 35 - 50 years relaxahle 

upto 5 years in the case of ern1oyees of Kendriya Vidyalaya 

Sangathan and age relaxation for SC / ST and other categories as 

applicable tinder the Government of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they 

are the persons holding Group B' posts or posts of PGTs or 

Lecturer in pay scale of Rs. 6500-10500 or equivalent with atleast 

10 years regular service in the aforesaid grade. As per the amended 

rules since in the year 2001)  recruitments were conducted every 

year Similar is the case of the other applicants, who were recruited 

purstmnt to the notifications issued from time to time during the 

peiio± 200 -. 2004. All the applicants have cleared the screening 

test conducted successfully with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews 

and only thereafter qualifying in the interviews, they were offered 

the post of Principal. 

The applicants submit that initially they were offered the post of 

Principal on deputation basis (the word deputation is used as a 

misnomer in the app ointment letter by the respondents since all the 

applicants are the regular employees of Kendriya Vidyalaya 

Sangatlian and the question of deputatiOn does not arise) It is 

pertinent to point out at this juncture that the appointments are 

made only against a general vacancy and all the applicants belong 

to the general category. As such the applicants humbly submit that 

their appointment is done only against the general vacancies and in 

the process the system of reservation was not 	nor deviated 

from the prescribed recruitment procedure. It is not out of place to 

mention that at the time of initial recruitment after conducting of 

screening test and interview, the respondent Sangathan has 

followed all the rules and regulations with regard to the SC/Sr 
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reservations. I submit that the Principals like the applicants were 

also assigned their all India seniority. 

That applicants respectfully submit that the amendment of the 

recruitment rules existing as on date were done pursuant to the 65th 

Meeting of the Board of Governors of Kendriya Vidyalaya 

Sangathan on 19.03.1999 and the rules and regulations so amended 	- 

are not modified so far any further. The applicants recruited 

subsequent to 	the amended recruitment rules 	have put up 

outstanding work and they are discharging their duties to the 

utmost satisfaction of their superiors. The Minister for Human 

Resources Development is the Chairman of Board of Governors, 

The Minister of State in the Ministry of HRD is the Dy. Chairman 

and The Joint Commissioner (Adniin) shall function as the 

Secretary of the Board in his capacity as Ex-officio Secretary of 

the Sangathan and the Board of Governors consist of other 

members including Commissioner, KVS and two members of 

Parliament etc. 

As things stands such it has come to the knowledge of the 

• applicants through the News papers and one such news item 

appeared in the Hindu dated 20. 1L2004 under the heading 

/ 	"APPOINTMENT OF 300 PRINCIPALS CANCELLED". The 

applicants fall within the category of those appointments are 

sought to be cancelled by the action of the Ministry of Hwnan 

Resources Development in a most arbitrary and illegal nianner 

under the guise that these appointments were made in violation of 

Rules and Constitutional Provisions on equality of opportunity. 

Such action was initiated by Ministry of Human Resources 

Development (ME-{RD for brevity' only with an intention th 

unsettle the settled issues to somehow over rule the decisions of 

the previous Government / Administration. 

The applicant submi that the applicants apprehend that they 

would be reverted without giving an opportunity in terms of the 

principles of natural justice and also in violation of all the norms 

JV\AY 	 f\ 	-e 



and protection available to the applicants as laid down in various 

instructions and judicial pronouncements from time to time. it is 

further submitted that confirming their apprehensions, the 

respondents are going ahead in a frenzied spree of reverting all the 

Principals recruited subsequent to the amended recruitment rules 

which are in force as on date, including the applicants herein only 

to please their political bosses. 

G. That applicants submit that the order of reversion was already 

issued to some of the Principals in many regions through Out India 

in violation of the principles of natural justice. One such order 

issued at Delhi is filed herewith and the respondents are issuing 

similar orders to all the applicants herein. It is submitted that none 

of the applicants have been reverted so far by issuance of such 

order and the balance of convenience for issuing interim order to 

continue the applicants as Principals s in favour of applicants. In 

the circumstances, the applicants have no other alternative or 

equall efficacious remedy except to approach this Hon'ble 

Tribunal in the exercise of its jurisdiction under section 19 of the 

Administrative Tribunals Act,. 1986. 

VII. GROUNDS. 

The respondents ought to have given a reasonable opportunity 

to the applicants before issuing any orders, which are adverse to 

their service conditions and thereby violated t he cardinal 

principle of audi altarern partem which is the basic tenet of 

Administrative Law. 

The respondents ought to have seen that as long as the 

recruitment rules are not, amended the promotions given to the 

applicants cannot be withdrawn. 

The respondents ought to have seen, that any amendment of 

recruitment rules is prospective in nature and cannot be 

6 
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permitted to be given a retrospective effect and therefore, even 

the recruitment rules are amended / modified, the services of 

the applicants cannot be disturbed. 

The respondents ought to have seen that all the applicants 

belong to the general category and they were recruited only 

against the general vacancies and are confirmed against the 

general vacancies and as such their appointment cannot be 

brought wider any dispute. 

The respondents ought to have seen that the Minister for HRD 

is only a Chairman of the Board of Governors and therefore, 

acting alone he cannot over rule the decisions taken by the 

Board of Governors in their 65th  Meeting conducted on 

19.03.1999. The respondents ought to have also seen that no 

retrospective effect can be given to such an illegal and arbitrary 

decision and dislocate the applicants herein. 

The action of the respondents is arbitrary and violative of Art 

14 of the Constitution of India wherein the iight of equality 

before law is provided. In the guise of protecting the equality of 

opportunity the right available under Article 14 of the 

Constitution of the applicants is being disturbed. 

The respondents ought to have seen that Article 311 of the 

Constitution of 'India provides for an elaborate procedure in the 

event it has been decided to reduce him to a lower rank by 

providing a reasonable opportunity of being  heard and the 

action of the respondent is inconsistent with the same and 

therefore, the proposed action of the respondents is liable to be 

held bad in law. 

The respondents ought to have seen that the appointments of 

the applicants were ratified by the Board of Governors in 65th 

Meeting held on 19.03.1999 and therefore, the order -of the 

Chairman is illegal and the said order is proceeding on an 

erroneous presumption and a rather misleading ground that the 

appointments were done by the Commissioner and therefore, 

}JN 
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the Chairniari has got the power to review the same. It is mot 

respectfully submitted and reiterated that the appointments were 

by the Board of Governors and as such the Chairman 

being port of the Board of Governors, he alone cannot take 

decision singly as Chairman without the convening of the 

meeting of the Board of Governors. Moreover, assuming for a 

moment but without admitting that the Board of Governors has 

consented to the decision of the Chairman, the same cannot be 

given a retrospective effect to cancel the appointments given to 

the applicants. 

The order that was proposed to be served on the applicants 

makes a very curious reading that since the initial appointment 

itself is void abinitio and non-est in the eyes of law and 

therefore, the cancellation of the same without issuing show 

cause notice is justified in law is a self serving statement to 

justify their illegal and arbitrary act in canceling the rightful 

appointment of the applicants. 

The respondents ought to have seen that the applicants who are 
I 

recrnited as per the extant regulations and having worked for 

more than four years as Principals and having been regularized, 

the proposed office order is nothing but an attempt to deny the 

principles of natural justice.. The respOndents themselves 

offered the appointment to the applicants and the basic 

miithnum requirement of a reasonable opportunity being denied 

to the applicants shows the vengeance that is being exhibited 

towards them with utter disregard to their employees] 

The action of the respondents created severe damage to the 

careers of the applicants, they could have applied in some other 

organizations had they not been appointed as Principals in this 

respondent organization and it is now too late in their careers to 

do the same, and irreparable damage that is being done by this 

arbitrary and high handed action need to be given a serious 

consideration by this Hon'ble Tribunal. 

(yj'\ 
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1) 	The applicant may be permitted to urge other grounds at the 

time of hearing. 

DETAILS OF THE REMEDIES EXHAUSTED 

As applicants declare that in view of the urgency there is no other 

alternative or equally efficacious remedy except to approach this 

FTon'ble Tribunal in the exercise of its jurisdiction under section 19 of 

the Administrative Tribunal Act, 1985. 

MATTER NOT PREVIOULSY FILED OR PENDING WITH 

ANY OTHER COURT. 

The applicants declare that they have not ified any writ petition or 

application before any other court or any bench of this Hon'ble 

Tribunal nor any such application is pending before any them 

regarding the subject matter of this O.A. 

RELIEF SOUGHT 

For the reason stated above, the applicants herein pray that this 

Hon'ble Tribunal may be pleased to call for the records pertaining to 

the cancellation of the appointments of the applicants as Principals 

and consequently direct the respondents to not to cancel the 

appointment of the applicants as Principals by declaring that they are 

appointed as per the recruitment rules and to pass such other or further 

orders as it deems just and proper in the circumstances of the case. 
PA 

XL INTERIM RELIEF IF ANY SOUGHT FOR 

Pending finalization of the O.A. the applicants herein pray that this 

Hon'ble Tribunal may be pleased to direct the respondents to not to 

cancel the appointments of the applicants and not to revert them as 

CkY1 
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PGTs as the balance of convenience is in their favour and pass such 

other or further orders as it deems just and proper fti the circumstances 

of the case. 

XII. PARTICULARS OF THE POSTAL ORDER 

IPO No. Q 	1 	- Date. 	. \\ IW4  For Rs.50f- 

Envelopes with acknowledgment 

C. 	Vakalat 

d. 	Material papers as per index. 

XIII. LIST OF ENCLOSERS 

Appointment letter 12.06.2001 

Paper Notification dated 18.1 1.2000' 

31 . 	Order dated 24.06.2002 

Order dated 07.07.2003 

Order dated 28.06.2004 

Paper Notification the Hindu 

VY\ 
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VERIFICATION 

I, Sri Devendra Kumar Dwivedi, S/O Chandra Bali Dwivedi, aged 

about 41 yrs, by profession service, resident of Duliajan, do hereby verify 

that I am the applicant in the accompanying application. I am acquainted 

with the facts and circumstances of the case. I hereby verify that the 

statements made in paragraphs 1 to XIII are true to my knowledge and that I 

have not suppressed any niaterial facts. 

And I set my hand in this verification today M November 2004, at 

Guwahati 

\& 	veA 

Signature 
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• 	 .KENI'RtYA VIDYALAYA 'SANGATHAN 
'(ESTT.II ECTI0N) 

SPEED POST 

18 - INSTITUTIoNAL AREA 
SHAITEED d1T 518CR HARG 

- 	 NEW.DEIMI.-11OO16 

•...• .., F.74/2001-KVS(E.II)0058 -. 	• 	•.;. 	DATE: 

THE ASSISTANT COt1HISS1ONER 
••t•/ / 

KENDRIYA VIDYALAYA SANGATHAN 

REGIONAL OFFIC. wcw 

'' • :, 	 Subiect:Appointent of' 	L 12!Vefldra Kumar Dw4vedi, 
PGT Eng) 

• 	 to the post of PRINCIPAL in Kendriya 
VidyalayaSangathan.by transfer on DEPUTATION 
BASIS inPay'Scale of 1s.10OOO-325-1520O/--. 

• 	
, 	i: 	 ,;. 	.- 

I 	 - 	

? f. • 	 .;. I 	 '.•,. 	.•• 
Sir/Madam, 

1 

On the basis ofth&zecommendatios of the Selection 
• 	 Committee, 	the 	corn etent.' authority. has approved the 

• 	•. 	apoitment of •Lvendraumar mived.i 	as Principal 
in KVS on;deputation basis. in-pay ecale;.of. R8.10000 - 325 

• 15200/- with effect fro&the 1 dàte he/she assumes the charge 
of the post. His/Her deputation inKVS will be Initially for 
a period of ONE YEAR or ttll' further orders whichever is 
earlier. The period of deputation can be extended on year to 

• 	 year basis for a maximum,eriod of 5/years  depending upon 
his/her conduct and , performance and 	administrative 
exigenbies. 	The appointment will be governed, by usual 
deputation terms. 	•• 

2.,: ! 	He/She is postedaa1 Principal .at Kendrlya Vidyalaya, 
Doord-Doma  

HeiShe will have an option to draw. pay in the scale 
of the post or draw deputation allowance as per Govt. of 
India orders/ inntructions on this subject. 

3, 	 may be informed 
that this appointment on deputation will not confer on him/ 
her any claim for permanent absorption/regular appointment as 
Principal in Kendriya Vidyalays Sangathan; tioreover, he/she 
cannot claim for extension ofdeputation period as a matter 
of right. It should be clearly understood that the aforesaid 
period of deputation can be curtailed at the sole discretion 
of the Commissioner, KVS. • On completicn/termination of 
deputation period, he/she will be reverted back to his/her 

• 	 Parent Office/feeder post. 

ContrL. . . 

10 
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• 	 4.. 	it is, therefore, requested that .!3_Devndra' KumarDwivedi. 	- may please be relieved the instrur'tion t 
join at K.V. as Principal 
latest by, 30.6.2001. failing which it will be persumed that,, 
he/she is not interested in th 

. 
is offer and this offer will be 

treated as WITHDRAWN without any further notice. Before 
relieving, it may b& ensured that no disciplinary case is 
pending or contemplc ted. 

in case it is found at any stage that the candidate 
does not satisfy/fulfil the eligibility condition as 
prescribed in Recruitment 4ules for the post of Principal OR 
is not clear from Vigilancefarikle or has furnished incorrect 
particulars or suppressed any_ material/information in the 
application for the post .'ofXPrinojpà1, h18/her' deputation 
shall stand terminated.  

Yours faithfully, 

V. K .Gupta 
Assistant' Uommj3ajofler(Admn) 
For Conmlasioner 

Copy to:- 

Devendra KumarDw1vei,pGT(Er)vNo.2 	S  
/Armapur Estate 1  Kanpur —208 	.. 
He may communicate his/her acceptance 	immediately 
to this office within 7 days from the. date of issue 
of offer and also report to posting place ' as stated 
above by the stipulated period. 

The Chairman.VtjC.K.VDm  
• with the request td"intimate the date of joining of 
individual concerned to this office as well as 
Assistant Cornmies'tonir;;KvS, R0,concerned,jmmediateiy 
by Speed Pot/ Fa/ 

The Principal, 	',1mtàtate - 

44 	 The Asst. Commissioner. KVS. Ro 	Silchr 
He/She is requested to intimate the date of joining 
of the incumbent to this office immediately by Speed 
Post/Fax. 

5. 	Personal file. 	 06.Guard filet • 	
' 

Assi8tant CommiasionerAdmn) 
,'•... 	,$ 	 " '- 

* 	 ..• 	, 
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. c\,.KEuPR.TYA V!DYALAYA SANGATHAN 	tn / 

(Estt II Section) b 2 .... S 

18, 	Institutional Area, 
• 	Shahid Jeet Singh Marg, 

0 	 •" .. 	New Delhi -110016 

7 No. 	F.7-0/2002.KVS(ntt,Ij) Dtod;- 

OFICE ORDER 

Approval of the 	competent 	authority is 	hereby 
conveyed for extension of deputation periods in respect of the 
following Principals, 	of 	Kendriya Vidyalayas , who have been 
working on deputation basis for a.period of one more 	year 	or 
till 	further orders whichever is earlier as indicated against 
each;- 

Sro. Name of Principal and, Date of eztension 
KV where workinq 	, deputation peviod 

SILCRAR_REGION 	 . 	 . 

, SHRI SG SHROTI 	. 16.7.2002 
RANG P. PAHAR 

 SHRI SURES11 KWtAP 28.6.2002 
BOKA.JP.0 	 . 

03.. SHRI K SREEUIvAiM: 9.7.2002' 
DULIAJAN 

04. SHRI 	Kr! 	E3HP.TT 2.6.2002 
NAMRUP 

SHRI DK))WIVEDI 27..2002 
DOOK9ef4A 

 SHRI B VIJAYA VERt4A 10.7.2002 
DIMAPUR 

 SHRI. E ANANTHAN 30.6.2002 
KUMBUIGRAM 

 SHRI M KRISHNA 140HAN 12.6.2002 
LANJING NO2 IMPHP.L 

 SHRI PC MAHAPATRA 	 5  
26.6.2002 

DHOLCHERRA 

 SHRI V SHIVAJI 27.6.2002 
NO.1 SILCHAR 

 SHRI DR YADAV 29.6.2002 
KRIMGANJ 

 SHRI EM REDDY 	. 16.7.2002 
PANISAGAR 

 Sh SM Garg 	 . 30.6.2002 
Aizwal  

 Shrj RG Das 25.7.2002 
Zakhama S  S 	• 

0/0 

S.; 



1•) 

U,',. 

02 	 it is c!irified here that ;- 

i) the period of deputation can be extended 
on year to yr basis for a' maximum period o 
five years after recknoing the initial date o. 
joining on d.putation depending upon t.h 
no i i du -i 	nec 	r ncipa) 	oon'lnc I 

'trid 	; nini st:rative exigenci 	I 
1'.': - , 	this 	appoin tr'n 

d!:.;5ft 	kJU 	)tô'f CO*VE'er on him/her 	riy .&) 
pmn 	 ar  

e10 ALf%.& ti'e-Joe o+ 	 ..... 
, 

pom 	Lb) k Th.fter 0): non , . 

T 	•tu4-& - 
, kL CLQ etxA 

 

ktkY2, wiU 
?° 

p:rod can be curt.. i cd it 
the Conmi.s iorio: 

of 	cIePut:.itj on 
rted bOCk t.c his/he:t: 'inL 

OLIVA.r 	?• 	rv1 	;iti.ons of 	the "in: C rivoin It 	 QP -& 	.. h 	 of 	Print i.p.: 3. 
llldlV '(ua e1cQ1Y9ted tWIYA4401U? s 	 . 

:.1pt,) 

:omissioner(Admn & Fin) 

Copy c; 

Individual concerned Principal of XV 

Asstt Comm1ssjone, KVS, Regional office with the 
request to make the proper entry in the service 
book of the individual concerned with proper 
attest ion 	immediately and also regulate . his 
inclement which -fs"due for this year 'under the 
provisions o!r.ules as extended from time to time 

Chairman4'MC of Kendriya Vidyalaya concerned. 

Education Officer(Vjg). 

Office order.fjle. 

cI 



T 

Kendriya Viclyalaya Sangathan 
(Estt.I Section) 

18, Institutional Area, 
Shahici Jeet Singh Marg, 
New Delhi -1.10016 

No. F.7-07/2002.KVS(Estt.I) 	Dated;- 	7/7/cCfO9 

OFFICE ORDER 

In terms of the offer of appointment to the post 
• 	of Principal on deputation basis ,approval of the competent 
• authority is hereby conveyed for extension of deputation 
• period in respect of the following Principals of Kendriya 

Vidyalayas , who haveS been working on deputation basis, for a 
period of one more year or till further orders whichever is 
earlier as indicated against each;- 

SNo. 	Name of Principal 	Iate upto which period 
and KV where working 	of deputation extended 

k9J2 

Shri S.G.Shroti 
	

15.7.2004. 
Rangapaha r 

Sh.Suresh Singh 	 27.6.2004. 
Pan c h gram 
(Under order of. transfer to No.2 Army Bhuj) 

U. 	 Shri K.Sreenivassan 	 08.7.2004. 
ARC Dumdooma 

04. 	 Shri K.N.Bhatt 	 28.6.2004. 
Namrup 

• Shri D.K.Dwivédi 	 26.6.2004. 
Duliajan 

06. 1. 	•Sh.B.Vijaya Verma 	 . 	09.7.2004. 
Tuli 

Shri E.Ananthan 	 29.6.2004. 
Kumbhigram 
(Under order of transfer to Silchar) 

Sh.M.Krishna Mohan 	. . . 29.6.2004 
No.2 Imphal 

ME 
	

Sh .:P . C Hahapatra 
	 25.6.2004. 

Dholchera 

10. Shri V.Shivaji 	. 	 26.6.2004. 
No.1 Silchar 
(Under order of transfer to Karimganj) 

Shri DR Yadav 	 28.6.2004. 
Karimqanj 
(Under order of transfer to..iKumb.higram) 



2 
• 	

12. 	 Shrj R.G.DaS 1 	
24.7.2004 - 	 Zakhama 

13. 	 Shri S.Sarangi 	 28.7.2004. ONGC Agartal 
• 	 14. 	 Shri PC Ratha 	 02.7.2004. Run jaban , Agarta]. 

15 	 Shri A.K-Dixit 	 31.7.2004 • 	 ONGC Sibsagar 
(Under order of transfer to Bakloh) 

Shrj 	 John  
ri 	 27,6.200..i Tisujcja 

Sh.K.N.RoyChoudhary 	 04.7;2004. Din jan 
(Sunder order of transfer to No.1 Jamnagr) 

18, 	 Shri G.P.Sajnj 	 04:7.2004. ONGC Nazir- a 

19. 	 Sh.Sudhakar Singh 	 25.7.2004. Dimapur 
(Under order of transfer to BHU Varanasi) 

02. 	
The terms and COfldjtjo5 of the 	offer 	of appointment of deputation to the  Unaltered 	 post of Principal remain 

Rajvjr Singh) 
Deputy CommIssioner(pers) 
for Commissioner. 

Copy to:- 

Individual concerned 

Asstt Commissioner KVS, Regional office, Silchar • 	 with the request to make proper entry in the 
service book of the Individual concerned with 
proper attestion immediately and also regulate 
his increment as per rules. 

Chairman, VMCof Kendriya Vidyalaya concerned. 

Education Offlcer(vjg) 

Assistant Commissioner, KVS, RO, Ahmedabád/ Jarnmu 
/Patna for favourof information. 

Office Order File. 



5.  

KEA'DRJ I'A 1'IVYAL.4 YA i4NG71 THAJV 
E.S77'J SECTION) 

18- IA'STI lUll Qtt L ,1Jj 
8I1.IJIELI) JEET SJA'(,JI i/it 

NEH'I)ELI/I — 11(1 0 1 6, 

(0 

F. 7. 7/2002-K'VSWsttJ) 	 Dated: 28.6.2004. 

In ter?ns of the o/f - of appoü,frne,ij to the post of-Principal on deputation 
basis, approval of th 	ai!hbrify is !:rebr Cc!Yred for x!ension of 6pi1a1iur, pet lud 1,, , epej of 	 p, incipu ofKeidi 	icvuiuu u'ho 
have been n'orkinci on deimta/fo,1 basis. Thr a period of one more year or till further orders whichever is earijer cs indicatød against eath:- 

S. No. 

tperiod 01 deputation 
I_______________ lextended  

r-vro 	Jii. 0 

02 	13h. Hemant Upadhayay 

, 	 ., 	, p 	, 
L'-"° i'iayUi 

lAdra 
-I

nnncz 

I 	29.06.2005 

05Sh.R.vinrir 	Prkh 
Koraput  

0 flP 07 2005 ...............- .. 	
0'• 

L&kaner 
14.0-7,2005 

0 2T06. 2005 , • 	. 	w to Uo 

09 	ISt1.L.S.N 	 . 
0.--,. -.--.--.--.------.--0----.-..0..,-,,..- •I 	t 	 SI *I -- . 	. t_ 

!Nan.-.aI 8flur I 	21.6.20cJb 

12 	Lshs M(arj 
- 

 
 

L 	 — 
IipRrp______ 

—3 
I' 

179fl7flflr 
-- 

• 
	

M.N.  IINSVaura 

I 	-rN 

$ . 	28.6.2005 

lb 	jbh.E;AnantI)ar) LL'j____L 
Ibitchar 

•., 

1 7 	I.Fi V . 	hvai — • 	IVrjfl.-1, mi 
1 	29.6.2005 
I 

• 	6iSftP.Cjvi1, Di -io;e 
19 	ISh.DRYarJa, - 	!Kurnbhioram 

25.20Q5; 

I 	II 	IJI 	I 
28.6.2005 

'21 	ISh.D.K,Diwedj 
III)' 	(Di mUj 

Dutijan  
i U 	UU.j 

''  
25.6.2005 

C 

nginq ornn ; 
:U 	II.r.uds -  /kiitij  26 	3h (3 S Sroo; Pa wja-ahat i ' 	7 2005  

(,1 
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2. The terms & CQiidj!jns 0/the o/Thr of appoi'i(meii o/depsifa(iou to the pos of Principal remain wia!!ere.L 	 . 

(7?afvirSinéh) 
fly 	mmi i ,ior/Porc) 
—I .  - 	 •-.--. .-. 	-. -, 

for COflU7IiSioner 

Individual concerned. 
The Assil. Commissioner. K1'3 EQ concerned whiz the request to nzak 
prc,Jer cn!7y in thz S/Pod: cif LJ' md rid! concern..'d with p'r 
irnrrgeil,u (dv und ujsu e glilu'le his Inclefflenlay pet .  fide s.  
The Chzainna,, V?t1C of Kendrji'a Vidva/ava concerned. 
The Ethicati cfficer (Vi). KVS (HQ), New Delhi. 

..'. Of/Ice arc/er flit'. 

L:.. 



., , 	 . 	

.'p: 	. L 	 '_•___•lJy 	
Currently poised Loday. 	I 	 t 

t t 
tuur-iIay Cizinu kstiv. 	>4 	Cor3pondcnt 	 Jtinctiire. DurIn' 	Mk(1 If Ihera hQd bcen any, . 

	

God. Concluded on n 	' 	
iti 	tng ien of ,  IncIdnt rCSIUIISO Front U S oflcia1s, lie 

.-- Sffie t(J(Jfly with seven rwij NOV. jj India has ex 'jBush 	athnjiilsiraiiun India 	said hwy potnicci ()Lt that 
. 	3i1niwo i tdcnts,,,: 	pressed crong conce(tlto th& U.S rcufonssiw a stg,iIficnn • Wnshlngton valuod itirclailon. 

	jo 

',,.- r• '-  preportL.. (oIn OCgu,6•: 'Unitod 	(ollowliig reports ttflhiSFornaiIot 	nd the U.S. l . Milj, with lmlIu ?nd riwid1c4j Mr. 
f 	. itrIcis, • 	-\ 	a 	., 	. 	Iflj)CfldIflg 	iercw 	tceIv 	in india as hIrate1Ic Huslis per$oiI conhinitment to

of  I('fl(IC( 1  Sitijny Yndiw, Itrins nio to Pnkktnn. 	• - 	. 	J)flftner, paflkulnrly in ICrni of lake It fOtWlir(I, . i 	. 	;4 . .. 

	

ntnj two otliern würe 	
'I•Iiu VorcIgn Sucrtn, I1y.! luntc1 dCl31OCffljc altPeL . •; 	M fi Lu 	 ro!u. 

	

* L 	, tfly liyiignt 	o& by 	
Sarwi who Is it the 	in this con(ext 1110 decIsion lions s'crc C()?1CCfl1Cd while the • 

	

I 	 e convcyed this conccn to senfor to sul)py'soj)lIist1cr.flj wcnl).. United Stntes has nu firms sup. 
lirlated 

. 
At lie 'usuraf 	u.S, offic1aI. iitcluthng tho Naons to Pakistan wi ll IncvitabIy pIyrc1alionshp wHit Pakstau, It 

	

favlldir fired tIona Sccurty Adviser, Condo- Ihav anj 1f1)I)act oil' I)u(ivc 	v8s StPIJ )OtljVC (if the India-Pa. • . k.u:cr EIftcr bCfl'7 cor• 1CC72.a 1tc, In Waliliigcoti. 	• ' sentiments and goodwi1I that .• kistan dialogue. It would • also . 

	

• 	
lc when he uttjn t.`lie tM Saranj has pointed have come to charactetise in- Continue to lake Up concerns w t fin hi iocatity. 	°" th TCPCIcUssious of such , dia-U. rclations• " the External relating to cross-bordcr terror- 

kifle three perons. sales on the india-Pakistan dia- Affairs Ministry spokesman said - isrn the spokesman addcd.j. 

	

the liv1k;r 	 .,- 	'• ,c  4_1  Ice oulpost"'Vellicles : 	Appointrnes of '300 In 
- L  

prina pals cancelled 
fly Our Special Corrcpondent 	resen'ntIo,t rules of the Gove rn - ' dieisk.n to ciucci the (iI>l)UiiI( 

e 	 • 	
mein. 	. 	. 	iiwuts wus tcikcii itffrrii scrutiny 

	

• 	• 	NEW DeLHI, NOV. 19. Tiii I l 	Given the vacuum that will b 	of dOCiIitte,iIh wlating to the ' 	. 	itesourcC I)uvektpnu. 	Mink.. created in a number olKenti, iy 	(Mili Metiiig of iii, itoiitd of fly today cancelled the lq!puiuc. VIdylayns ricross the 
CA)IIII11Y. Guvei tiui sot KVS. I best, ducu. 

	

',. 	HiCilt' orders . of over 300 the Minist,y shnithiincousiv nil- IIICHIS revealed that (he Corn- .. 	
Kendrlyn Vidyalayn principals nounccd.that a drive would be nhissioncrs power to appoint . •. 	
issued during the Murli Manö- undertaken to tIll the backlog 	principals was not followed' 
bar Josh regime as these np- vacancies. for Principals from sfflctiy resulting in njusticc to 

	

•' 	
poirittnct were iade in . the Scheduled Caste and Schcd-' persons belonging to both to.' • 	. 	threcwhceler, Ofl-j 
violation or.,rules and constitu- ulcdTrib& categories Iqilowed terved and gncral caegorics.' • 	

fresh perm1tst find, tlonal provisions on equality of by a gcnerai,recruit 	for ali: 	Besides, consti(lltjoJIat provi- 
j4k

so far. The Judgcs opportunity, Cancelling the np- ' categories to fill upthércrnain slons on equality ofoppol'lunhiy' now why addition. pointrnents, the Ministryalso is-;thtg vacancics. l • were violated as persons belong. 
%ere being sought sucdordcrsrcpntr1atjng110 The Recruiin,ênt Rules foring to rLsrvcd/c:tcral caflgo 'oper. their parent cadre. . . 

princi1lin KVSwiU Eteamend- ties did not get an opportunity 2,000 fresh ilcenc 	Thsø appolntinotits were ed o make 45 per cent at the to compete for the posts." '- to be iucd. ¼" P made in oxcrcisc of the Commis. post-graduate level the qualify. 	while appoint inp the proposed express. t  sioncr power to appoint prin. It  lug nmrk for diiec rccniits. 	deputntkiitIs ott i egulat ntsis -pnses projects for 	ciptils aitti cleared at the 65th 	Ike qualifying murk had be'n its principals, who were iiiitiñlly l, SuhicItor.Gciueruj 	meeting of the Board of Cover- 9ncrensctl to 50 per cent by lime .lukeit ott deputationjr a fixed nvn(j submitted to 	nors of the Kcndriya VIclynlayapreio 	rerhno.to tho'diad. . (entire, lh thin Contnmk!4ioner 
a final decision Simugatluan (KVS) on March Wjvantage of the rcscgvcd catego- , had, not followed Lite Supreme kt•jm at a hlgh-1evj 	1 	 t ;. 	• 	ries. 	; 	 • 	

Court Judgment on tesen'atiou 

	

1(1,0 CltlefSecretar. 	
'the appoinunents were Ini- , The rules will be amended to thereby (ieprviug the legititnale linryami, liujas.' tinily made on a deputation ba. reduce the number 'of years for rights of persons helutigiog to 
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IN THE CENTRL ADMINISTRA.TIVE TRIBUNAL 

GUWAHATI BENCH - GUIAHATI 

—1 

\ 	 0 

:- 

O.A N0.28912004 

IN THE jvTi'ER OF: 

Sri Dc-vcndra Kwaar Devedi 

Applicant 

-V E R S U 5- 

The Union of India & others 

- - Respondents 

Written Statement filed by the 

Respondents No.2 & 3: 

I, Sri U.N Khawarey, the Assistant Corn-

missioner, Keridriya Vidyalayi Sanqathan, Regional 

Office, Guwahati, on being authorised to file this 

written statement do hereby solemnly affirm and file 

the written statement on behalf of Respondents No. 2 

and 3 as under:- 

1). 	That the respondents have been served with a 

copy of the Original Application and on being 

supplied with comments from the Head-quarters this 

reply has been submitted on behalf of the 

respondents. 

Contd... 
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That the deponent states the allegations / 

averments which are not borne out by records are 

denied and not admitted. Any averments / allegations 

which are not specifically admitted hereinafter are 

deemed to be denied. 

That the deponent begs to apprise that the 

grievance of the applicant is that by issuing the 

order of cancellation of appointment and their 

repatriation to the substantive post their right have 

been violated, whereas the applicant has no right to 

submit that any of their right have been violated 

inasmuch as in the advertisement it is clearly 

mentioned that the term of deputation shall be for a 

period of one year extendable from year to year upto 

a maximum period of five years and will be governed 

by the existing instructions of the Government of 

India relating to deputation and that the Kendriya 

Vidyalaya SangaLhan desrve the right Lo repatriate 

the deputationist at any poinL of time even before 

completion of the approved deputation period without 

assigning any reason 

That with regard to the statements made in 

paragraphs 6.A and 6.D, the respondent states that 

these are matter of records and does not submit any 

comment 

That with regard to the statements made in 

paragraphs 6.B and 6.0 the respondent denies the 

correctness of the same for, the decision of the 

Contd ... ... 
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Chairman in cancelling the appointment made on 

deputation basis is lawful. 

Had the applicants been appointed as per 

Rule of the Kendri. ya Vidyalaya Sangathan, then there 

jwas no need for the Kendriya Vidyaiaya Sangatban to 

take action in the manner it has taken now. To allow 

the applicant to continue in the post would mean to 

giving a go-bye to all the Cons titut.ionai provisions 

and the Kendriya Vidyalaya. Sanqathan would remain a 

silent spectator by suppressing the legitimate rights 

of those persons who were eligible, for being either 

promoted or recruited as Principals. It is submitted 

that the then Commissioner who happened to be the 

appointing authority appointed Principals on 

deputation basis on year to year basis. 

Simultaneously, the then Commissioner was approving 

clubbing of all the posts earmarked for General and 

OBC / other reserved category and went on appointing 

Principals on regular basis who were working on 

deputation, although no such provisions were not made 

in the recruitment Rule for the post of Principal. In 

all, uptil now, there are 140 candidates whose 

1 appointments have been reqularised against the Rules 

and as many as 187 persons working on deputation 

basis as Principals in various Kendriya Vidyalayas. 

These persons (Regularised as well as on Deputation) 

are occupying the posts meant for the reserved as 

well as general category candidates. The 

Commissioner's power to appoint Principals in the 

manner decided by the BOG was not followed strictly 

resulting in injustice to persons belonging to 

Contd ... ... 
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reserved / general category. The appointments made by 

the then Commissioner cannot stand the scrutiny of 

law inasmuch as their has been a flagrant violation 

• of Constitutional provisions vis-â-vis persons 

belonging to reserved / general category who could 

not gather opportunity to compete for the post of 

Principal. Even the Hon'ble Supreme Court's Judgment 

on reservation has not been followed while operating 

• the recruitment Rules thereby depriving the 

legitimate ricTht of persons in the reserved category 

from getting appointed as Principals ever since the 

then Commissioner started regularising the 

deputationists as Principals who were initially 

appointed for a fixed tenure. 

6). 	That with regard to the grounds set forth in 

the application in paragraph \TII, the deponent 

submits that these grounds are ill founded and no 

legs to stand to support the claim of the applicant 

for the irregularities and illegalities as mentioned 

1 in above paragraph heng committed ifl appointing the 

applicant in the initial, it has violated the 

provisions as under: 

I. 	Direct recruitment quotas of ST/ SC! OBC 

categories have been utilized by the deputationist's 

incidentally, reservation, rules are not applicable 

when the posts are filled up with by way of 

larly, promotion quotas of all deputation. Simi  

candidates have been utilized by deputationist. 

Deputationists for such period frustrated the very 

purpose of reservation Rules. 

Contd ... ... 
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II. 	By denying the opportunity of competing for 

the post of Principal to the general public, the 

Constitutional Provisions have been viola:ted. 

Therefore, from the above it is seen that no 

action contrary to law has been taken by the 

respondent and the actions have been taken in 

accordance with the Constitutiona] provisions and 

further more the applicants have no vested rights 

conferred upon them to seek quashing of the order 

dated 18-11-2004 and in the circumstances it is 

submitted that the applicant have not made out any 

case for interference by this Hon'ble Tribunal. 

It is further submitted that, as submitted 

above there were irregularities committed by the then 

Commissioner, the present Commissioner referred the 

matter to the Chairman for taking a decision although 

the Commissioner himself had pointed out the 

following steps to rectify the same and details that 

was put forward by the Commissioner in this regard 

are as follows: 

'Considering t h i s blatant violations in the 

recruitment rules for the posts of Principals the 

following policy decisions are proposed to rectify 

the situation: 

1. 	The order of appointment issued to the 

Principal on deputation for regularising their 

service as Principals while working on deputation may 

be cancelled. 

Cantd . . . ... 



"V 

ii. 	All Lhe deputaLiOflist working as Principal 

may be repatriated Lc their parent cadre. 

I 	 Recruitment 	Rules 	for 	Principals may 	be 

I 	amended providing 	for 	45% quail:Lng marks 	in Master 

Degree in case of direct recruitment and in case of 

promotees minimum 1 year qualifying service as Vjce 

Principal 	in the Kendriya \fldya.laya for promotofl. to 

the post of Principal. 

I 	iv. 	Special Recruitmont drive may be made for SC 

44 1 1 	 ci vacanc.i os followed, by 
d I IU 	.D j 	 Li 	i. . 	 •L'...................... 

• the general recruitmefl for all cateqories to fill up 

the remaining vacancies". 

Thereafter, on getting the direction from 

the Chairman, the Commissioner proceeded to issue the 

order dated 18-11-2004. A reading of the order dated 

18-11-2004 itself makes it clear that the 

Commissioner had applied his mind and it is only the 

applicant who are twisting the facts. 

A ubzaiLted in t.he prc ~_:ed.,Lng, paragraphs, 

the chairman, K\TS who IS duty hound to Implement the 

decison of t.he BOG hs attor going through the 

records took a decision in the manner resulting the 

issuance of the order dated 10-11-2004. This order 

had not been issued in violation of any principles of 

natural justice but to protect the constitutiofl3l 

provisionS. It is further submitted that the orders 

has not been issued by way of 
punishment but the same 

I 	
Contd...... 

1. 
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has been passed for, their appointments as Principals 

when effected by contravening the rules. It is 

submitted that the order dated 18-11-2004 in riot 

primitive in nature inasmuch as the, applicant's 

original position has been restored.. and therefore 

question of civil right5s having been violated does 

not arise. 

It is most specifically submitted that since 

no riaht for the applicant to continue as 

Principal 	on deputation 	and his 	further continuance 

would hav e harmed the 	interot of 	the 	organisatiOn,  

it was 	the high 	time 	that a decision was 	taken 	in 

this 	rerard to review the appointment made. 	
Had the 

appointment were 	made 	in 	accordance 	with 	rule 	no 

review would have taken place and therefore it cannot 

be 	stated that 	the 	order 	dated 	18-11-2004 

J repatriating the applicant is illegal. 	It is 	further 

submitted that 	no 	prejudice 	is 	caused. 	to 	
the 

applicant and 	even 	if 	the 	principle 	of 	natural 

justice 	were 	to 	be 	followed 	the 	
result would have 

been 	same inasmuch 	as 	appreciating 	the 	rule 	of 

deputation the app] icant would not have got any right 

to continue in the post. 

8) . In vie w of the above 	It 	is 	submitted that 

there is no merit in the OA and the OAis liable to 

be dismissed with cost, it is also prayeu L1A.L 

view of the above the interim order passed by this 

Hon'he Tribi. nal may be vacated. 

V E R I F I C A T I 0 N ...... Page!8 

Contd ... ... 



I.  

AF F IDAVIT/y 

I Shri Uday Narayan Khawarey, Son of Shri Jagat 

Narayan Khawarey, aged about 44 years, presently working 

as Assistant Commissioner in the Regional Office of Kendriya 

Vidyataya Sangathan, Maligaon, Guwahati, do hereby 

solemnly affirm and declare as follows: 

That I am the Assistant Commissioner of the Kendriya 

Vidya$aya Sangathan, Maligaon, Guwahati, as such I am 

acquainted with the facts and circumstances of the case. By 

virtue of my office I am competent to swear this affidavit. 

That the statements made in this affidavit and in the 

accompanying application in paragraph 1 - 3 	r are true 

to my knowledge, those made in paragraphs 

being matter of records are true to my information derived 

therefrom. Annexures are true copies of the 

originals and groups urged are as per the legal advice. 

And I sign this affidavit on this the 	th day of 

October, 2005 at Guwahati, 

Ideftd-by  

DEPONE1T 

Advcat Clerk. 
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M1SC. CASE NO. 136/2004 
Betwen 

DEVEi'DRA KUMAR DWWEDI - . 	
.. 	Applicant 

AND 

The Kendriya Vidyalaya Sangathan and others 

Respondents 

REJOINDER FILED BY THE APPLICANT HEREIN 

I. Devendra Kumar Dwivedi S/O Shri Chandra Bali Dwivedi, Aged about 41 years, 
Principal, KV-Duliajan ,Distt- Dibrugarh (Assam), do hereby solemnly and sincerely 
affirm and state as follows: 

1. I am the applicant herein and as such well acquainted with the facts of the case. .1 

submit that I have read the reply statement filed by the respondents herein and 

having understood the contents, do hereby deny all the material allegations, save 

those that are specifically hereunder. 

2., The applicant begs to state that the entire reply statement is filed on a presumption 

that the applicant was initially engaged as Deputationist due to non-availability of 

suitable candidates for the direct recruitment and promotion. At this outset it is 

important to have a glance at the recruitment rules for the post of Principal. The 

deponent states that 66.2/3% is by direct recruitment on the basis of All India 

advertisement and 33.1/3% by promotion. The applicant falls under the category 

of 66.2/3% direct recruitment. It is a precondition to advertise for direct 

recruitment and only in the event suitable candidates are not available by 

following such procedure, the respondent Sangathan can opt for filling up the 

vacancies on Deputation basis. No suitable answer has come up from the 

respondents as to what are the efforts made by them for obtaining regular direct 

recruitment candidates before they opted for the procedureof drawing candidates 

by way of Deputation. No details or statistics are forthcoming from the reading of 

the reply statement filed by the respondents. The respondents, had they followed 

the procedure properly they would have definitely given the details and in the 

absence of such details an adverse inference need to be drawn that no such 

procedure has been followed and therefore, this Hon'ble Tribunaltightto lift the 

veil to see the mischievous intentions of the respondents inrying to 

repatriate/downgrade the posts of the applicants for no fault of theirs. Even as 

per the amended recruitment rules, an effort is to be made for direct recruitment 

before opting for filling up the vacancies by way of Deputation. The applicant 

states that no effort has been made by the respondents to fill up the vacancies by 

way of direct recruitment before opting for Deputation. 



3. Applicant begs to state that a perusal of Appendix- 12 of the Accounts Code for 

the Kendriya Vidyalaya clearly indicates that the term Deputation/Foreign Service 

can be used only in the event of appointments made in public interest outside the 

normal field of deployment (i) on a temporary transfer basis to other Central 

Government Departments and State Governments and (ii) on temporary transfer 

on foreign service to bodies (incorporated or not) wholly or substantially owned 

or controlled by Government and organizations like Municipalities, Universities 

etc. The applicant is borne on the records of KVS as PGTs prior to his selection 

as Principal and even as Principal he is borne on the records of KVS. As such 

there is no element of Deputation in the selection of the applicant and hence by no 

stretch of imagination, his selection can be termed as Deputation. As already 

submitted an effort must be made by the respondents to appoint Principals by way 

of direct recruitment prior to appoint Principals on Deputation basis and hence the 

applicant reiterates that the selection of the applicant is a Direct Recruitment and 

the term DEPUTATION is a MTSNOMER and MIISCHEVIOUS. 

In the year 2002, the KVS authorities issued instructions to the Asstt. 

Commissioners of the Regional Offices not to forward the applications of the 

Principals outside KVS admitting that they are facing shortage of Principals. This 

act of the respondents clearly indicates that the KVS had many vacancies of the 

Principals and they needed the services of the applicants to run the schools. By 

way of issuing such orders the respondents have deprived the applicant of an 

opportunity outside KVS. 

(A copy of the instructions is annexed hereto and marked as  

The respondents have not offered promotion by applying the rule of pro forma 

promotion to any Principal working on so called Deputation basis who have fallen 

in the zone of Promotion from the post of PGT to Vice Principal from the year 

2000 to 2004, which clearly indicates that the KVS has treated all these 

appointment on regular basis. 

The applicant begs to state that the respondent KVS being an instrumentality of 

State under Article 12 of the Constitution of India should act more responsibly 

respecting the Fundamental Rights and Principles of natural justice. In the instant 

case, having recruited the applicant, the respondents did not even feel the 

necessity of issuing a notice disclosing the intentions to cancel the appointment of 

the applicant as Principal and they make a self serving statement that the 

cancellation of appointment of the Principals by proceedings dated 18-11-2004 is 

4 

not by way of any disciplinary proceedings as the same is only to correct the 

mistake committed by the department. The deponent states that such a statement 



r 	by the respondents indicates the irresponsible and arbitrary attitude they have 

towards their employees in utter disregard of all the rights available to them. The 

statement submitted by the respondents that the constitutional provisions have 

been violated as the general public was denied of the opportunity of competing 

for the post of Principal does not hold good because the applicant was selected 

through open advertisement inviting applications from all eligible candidates 

belonging to all category. 

It is not out of place that the respondents failed to explain as to the reasons 

existing for cancellation of the appointments in such haste in utter disregard to the 

Constitutional Rights as well as the Principles of natural justice. In the process, 

the respondents are committing a blunder of canceling the duly selected Principals 

by directing them to handover the charge by making adhoc arrangements, by 

directing them to handover the charge to the Vice Principals/Senior most PGTs. 

The respondents failed to explain as to how such an arrangement would correct 

the imbalance in the rule of reservation, which they allege had occurred by the 

appointment of the applicants. 

The applicant states that the respondents failed to explain as to how the Chairman 

can over rule the decision taken by the Board of Governors in their 65th  Meeting, 

which was ratified, in the 66th  meeting. Further the respondents failed to explain 

the irregularity committed by the then Commissioner when he is only an 

implementing authority and he has only implemented the decision of the Board of 

Governors as approved by the Department of Personnel and Training 

Applicant states that the appointing authority for the post of Principals is the 

Commissioner and the Chairman has no right to interfere when the Commissioner 

was implementing the decisions of the BOG as Executive Head to implement the 

rules and regulations as decided by the BOG of the Sangathan. Under Article 15 

of the Education Code for KVS, the Commissioner has got power to make 

appointment to all posts at Head Quarters and Regional offices as well as 

Vidyalayas corresponding in status to Group-A excluding Asst. Commissioner 

and above, on the recommendation of the Appointment Committee/DPC. The 

deponent states that the Commissioner made the appointment of the applicant 

pursuant to the minutes of the 65th  and 66 h  Meetings of the Board of Governors 

and only on the recommendation of the Appointment Committee/DPC and as 

such there is no irregularity committed by the Commissioner, which warranted the 

interference of the Chairman. The applicant is appointed after following the due 

procedure prescribed for the selection and the applicant is also filly qualified to 

hold the post of the Principal and therefore, the interference of the Chairman is 

uncalled for and unwarranted. The applicant states that when the Commissioner 

only implemented the decision of the BOG, the Chairman has no authority to 

direct the Commissioner to nullify the resolutions of the BOG. 
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The applicant begs to state that the statements of the respondents that there is no 

provision for regularizing the deputationist against the regular vacancies without 

following the recruitment rules is a mischievous and misleading statement 

intended only to disguise the malafide actions of the respondents in repatriating 

the services of the applicant as PGT without even following the basic minimum 

principles of natural justice and the protections available to them under the service 

rules as well as the Constitution of India. It is not out of place that the applicant 

was not recruited without following any recruitment rules and it is respectfully 

submitted that the applicant is fully qualified and selected only pursuant to the 

procedure followed for direct recruitment. 

The applicant begs to state that the entire procedure followed for recruiting the 

applicant is the procedure that is to be adopted for direct recruitment, as is evident 

from the fact that the procedure adopted for the direct recruitment of the 

SCISTIOBCs is the same as that is followed for the selection of the applicant. In 

fact the applicant as well as the reserved category candidates have gone through 

the same procedure for their selection and there is no difference. For instance a 

• written test was conducted followed by an interview, which constituted the 

selection process for both the reserved category as well as the applicant who 

belongs to the general category. The deponent respectfully states that though 

mistakenly the respondents termed the selection of the applicant as by way of 

Deputation, their intention all along is only to select the applicants on Direct 

recruitment basis since the procedure that is to be adopted is first to make an 

attempt to secure candidates for direct recruitment, failing which by way of 

deputation. When the respondents are not forthcoming with any information as to 

the attempts made by them to procure Principals by way of direct recruitment, for 

all practical purposes as well as per the intentions of the respondents, the 

applicant was recruited as Direct recruitment Principal and they are estopped from 

taking a huge U turn and state that they were initially recruited as deputationists 

and therefore, their regularization and absorption in the KVS is unsustainable. 

It is pertinent to point out that the Chairman'is not the Competent Authority as per 

the Education Code and therefore, the Chairman cannot abrogate the powers that 

are not vested in him and try to interfere and over rule the acts of the 

Commissioner done pursuant to the decision of the Board of Governors. 

Applicant states that the analysis of the reply statement filed by the respondents 

indicate that the decision to cancel the appointments of the applicant is taken in 

view of the fact that there was a violation of the reserved quota system but the 

respondents failed to furnish any statistics or any facts to prove their contention. 

The bald and bare statements cannot be a justification for cancellation of the 

i\. 

	
appointments of the applicants. In fact the rule of reservation is followed as is 



r evident from the notification calling for candidature wherein, it is categorically 

mentioned that the backlog vacancies etc., of the reserved communities. 

Applicant respectfully begs to state that in June 2001 the services of 84 Principals 

recruited through the same procedure and qualification were regularized after 

completion of one year in the post. In the month of June 2002 the services of only 

20 Principals appointed in applicant's batch were regularized and in the month of 

June 2004 again the services of another 36 Principals of applicant's batch leaving 

26 Principals were regularized. The deponent is being repatriated as PGT whereas 

other Principals selected through same procedure and qualification in the same 

year and placed in the same panel have been absorbed as regular Principals. 

Applicant begs to state that the respondents cannot be permitted to use the word 

Deputation to their favour when for all practical purposes I was selected as Direct 

recruit Principals. Assuming but without admitting deponent states that when his 

initial recruitment is for a tenure of 5 years his continuation as Principals cannot 

be termed as indefinite when not even the minimum tenure offered is allowed to 

be completed. Moreover, there are no unfettered powers to cancel the deputation 

without assigning any valid reasons. The deputation can be concluded only 

basing on the conduct, performance and achievements but not otherwise. 

Therefore, even on this count the respondents miserably failed to make out a case 

for the repatriation of the applicants. 

Applicant states that the intention of the respondents is always to treat the 

recruitment of the applicant as Direct recruitment in letter and spirit as could be 

seen from the fact that consequent to the selection of the applicant as Principal the 

vacancies of the PGTs were filled up on regular basis. The said vacancies arose 

as a result of the applicants being selected as Principals. Therefore, whatever may 

be the terms used by the respondents, the process that was undertaken was only 

for direct recruitment but not Deputation. Now the respondents cannot be - 

permitted to take advantage of the terminology used by them and term the 

selection of applicant as only deputation but not direct recruitment. 

Therefore, it is prayed that this Hon'ble Tribunal may be pleased to allow the 

O.A. as prayed for and to pass such other or further orders as it deems just and 

proper in the circumstances of the case or else the applicant herein will suffer 

irreparable loss and injury. 

1. 

F. 
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VERIFICATION 

I, Shri Devendra Kumar Dwivedi, SIO Shri Chandra Bali Dwivedi, aged about 
41 years , by profession service , resident of Duliajan, do hereby verify that I am the 
applicant in the rejoinder. I am acquainted with the facts and circumstances of the case. I 
hereby verify that statements made in paragraphs 1 to 17 are true to my knowledge and 
that I have not suppressed any material facts. 

Akd I set my hand in this verification today ............................2005, at Guwahati. 

f. 

\A)J 

Signature 



KFNDRIYAVLDYAI AYA SANGA1IIAN 
MAt 

18- iNSTITUTIONAL AREA 
SUAI 	 t1 IEFD JELT SIN( MAR(J f 	

NEW DELHI - 110016 

No F -6Q/4/KVS (Estt II) Dat. 091)0/2002 

(For Personal Attention) 

The 	sistthik.Conirnissioiier 
:.i'endriyá Vityalaya Sangathan, 
All 18gional Offices, 

Stibjet:- •... Forwarding of application in respect of Principals of Kendriya Vidya(aya for ernpkymcnt 
I 	ov-idt the Sangathan. 

0/Sf 

trfMada, 

lam tO draw your kind attention to the above IloiLd subject and to say that in the rni pst some 
Prnals of Kendriya \'idyalayas have ipphed for ernp1o)1mnt on dcputatioii basis or as a dirct 
recri.utec ouLside the Sangathan in response to the open adertisement of the respective organl5ation 

.02. 	it..fpnied in this behalf that the tnatlCr has been examined at length under the provisions ol 
énd a10 taking into the consideration of the facts the services of the Principals of Kcndiiya 

Vi aIa 1a. are required for smooth functioning of the Vidya(ayas so that the students who are studying in 
Th eidyatay should geL the education in an uninterrupted manner. 

,. 03.. . ° .A1present the KVS is running short of requd number of Principals to man the vacant posts and 
thcore 1  it hs been decided by the conipLnt authority not to aUow the existing Ptinctpals to apply to; 

.qut eoyment. 

•; 

 

0.4 . .iiyiew ofthis fact all the Assistant Commissioners are advised, n o t to forward application li-om 
the ?rinetpals for employment outsick. KV 

/ / 0 	Th issues with the approval of the competent authority.  

Youictithfilly 
Sd! 

(S K. Talapatra) 
i 	 Sr Adrn 	ffi ;nistratte Ocer (Ftt 

Cpyto - 
01 	AH dealing hands of Ectt - II Scetion 

No P MiseJ2003/KVS)R)f 	 Died 14/02/2003 
I 
 Fi'4ded to all PrmcIp4ls of Kendrrya VtdydLys tinder (iuwahati Region lot iiilonmttion and 

• 	... 	 4r3 	Tm..  
..................if 	.. 	 . 

I 	 Sd! 
I 	 I 	 (S S. Sehiawit) 
I 	 (Assistant Commi,ionei) 0 	 0 

• 	 •0  

• 	 .0  '.:f.. 	. 
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